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NQTIFICATI@N
(INCOME ~T2X)

[

S0 0sNo, In exerﬂisefaef the powers cenferred bj_sﬁbs
elause {iv) of clauge (23C) ef Sectien 10 of the Income~tax

Act, 1961 (43 ef 1961), the Central Gevernﬁent hereby netifilea-
PRATAPITA BRAHMA KUMARIS ISHWARIYA VISHWA VIDYALAYA, MOUNT . ABU,
RATASTHAN -for ﬁhe~purpése:ef the wald subaélausé for the assesg*
ment years 1988-89 te 199091 subject te the fallewing |
conditiens namelys -

(i) the assesgee will apply itg incieme, or accumulate
for applicatien, whelly ard exclusively te the
objects for which it is egtablished;

(ii) thg_assessee will net invest er depegit itg fumdg
o (other thah velunatry centributionsg received amd
maintained' in the ferm of jewellery, furniture etes)
fer any peried during the previeus years relegamt
te the assessment years mentiened abeve etherwige
iy than in any ene er mere eof the ferms or medeg

specified in sub-section (5) of Sectien 11;

(111) this notification will noet apply in relatien te any
inceme being profits and gains eof business, unleas
the buginegs is incidental te the attalnment ef the
ebjectives of 'the assessee and separate beekg ef

accounts ére maintained in regpect of such'businegg¢
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